BEFORE THE CENTRAL ADNINISTRATIVE TRIBUNAL
BANGA LORE BENCH BANGALORE

DATED THIS THE 14th NOVEMBER 1986
s
Present : Hon'ble Shri Ch Ramakrishna Rag = Member (3J)
Hon'ble Shri L.H.A. Rego - Member (R)
 Rpplication No. 1707/86 (F)
S.V. Narayanaswamy
Senior Commercial Clerk
Belgaum Goods Office
South Central Railuway . :
- Belgaum - = Applicant
(sri S.R. Bannurmath, Advocate) |

The Divisional Railway Manager, _ : '
South Central Railway, Hubli - Respondent

(Sri M. Sreerangaiah, Advocate)

This application came up for hearing
to day before this Tribunal, Shri Ch Ramakrishna Rao,

Honourable Membe:l(J) pronounced the following

ORDER

In this application, the applicant has
prayed ;g&g_ alia for quashing the order giving h1m
notice of three months for the purpose of retiring him
from service compulsbrily since he had attained the
age gf 55 years and the competent authority has considered
it in public interest to do so. (Annexure 'G'),
2. At the time of hearing Sri M. Sreerangaiah,
learned'counsel for the respondent has brought to our

impugned
notice that the/order is being considered by a
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‘review committee' constituted by'the comme tent Raiiway.
authorities for regiewing'; the order of compulsory.
retirement passed against the applicant amongst othérs..
In vieu of this, we direct the 'revieuw committee'! to
consider the case of the applicant within six uweeks
from the date of receipt of this order and convey it”*s @JL/ﬂ
decision to the applicant before 15.1.1987.
e In the view ws have taken, it is not necessary
af this stage to examine the other contentions raised
by the applicant. If he is aggrieved by the order of
the 'review committee', it is open to him to move
this Tribunal for appropriate relief. ‘

4, In the result the applicatio; is disposed fo,%5&/A

as directed abQVe.'

(Ch Ramekrishna Rao) (L-H-ﬂf’ﬁg'aﬁr”*
(3

Member (3J) Member



BEFORE !Hu LLWTuvL U!’WIJT“”YIN” TRIDBUNAL
A LORE Jf, oH  BANGALCRE

RETED THIS THE “4th NDVEMILR 1986
Present ¢ Hon'ble 5 :ri Ch Romakrishne Rae = llembor
Hon'ble Shrl Letefs Rego ~ Vember (f
Annlication Moo 17077096 (T)
SV Nuru/dnr_\ waiiy
Senior Commercia) Clark
Beloaun Goods Office
Scuth Centrzl Reiluay :
B8elgaum : : : « fipplicant
(Sri Seiie Lannurm:ch, Advocete)

The Divisional [ailuay Manager,

Sauth Centrrl Railuoy, Hubli : - Respondent

( i Me Spo “‘ﬂn?uaah, ﬂdvocn;u)
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Thie application came up fer hearing
to ‘'day before thiec Tribunel, Shri Ch Ramakriehne Rao,

Honourable Memeor (3) proneunced ths Follouing

In thizs upolicationy the applicant has

‘prayed intor aliz for queshing the erder giving him

notice of thres montins or the purpuss of recicing him

from service compulsorily since he had at:ainod the

age of 55 yaurs and the compstent authority hos considered

it in public intercvt to do so, (Annexure '),
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At the time of hearing Sri Me Sreerungoiah,
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lecrnad counsel ‘for the ruspondent has brought to our
impu ned pEL e L |
notice tha: htzpr or 1s baing concidered by a

. Traviey
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the 'revisw committee'y it is apsn to him
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this Tribunal for aisronrictes relief.

4. In the result the apnlication is disposad of

as direcuicd 2B0oVS.

(Ch Ramekrishne Reu) (LeHol o ﬁgvg)
flember (3} Membor (_b,,l



